285  he Bonded Labour System [ 19 NOV.
(Abolition)

SHRI VISHWANATH PRATAP SINGH:
We will give rice in addition to wheat. So
when the population cannot take wheat and is
on rice, that sensitivity of the population will
be taken care of. To say that only it should be
done, it is not clear for me to give that hope.

About the point made about Maharashtra
about jowar and makka. I am aware that in
many areas people prefer that. In some areas
of Rajasthan also and some areas of Madhya
Pradesh too. But this is confined to wheat and
at some places alongwith rice.

Now whether we will continue it or not,
and not only when there is plenty. We are
planning for plenty; not scarcity. We hope
that alongwith plenty, we will continue it.

About reaching of mobile shops etc. in other
places, the point was made. Of course, that is a
question of distribution and strengthening the
public distribution system. We will be making
our best efforts in consultation ¢ with the State
agencies. About the point made that where States
are the agency of implementation, what is the
check on beneficiaries. All those points have
been made. Well, for those which are under the
various I schemes of RLEGP, NREP etc. the
norms are there. And also for nutrition
programme for women and children, the norms
are there. So, already there are the existing
norms to guide the programme. Certainly, apart
from State agencies, other agencies can be
contemplated like the NCC and others to be
pressed into action for distribution purposes in
very remote areas where there is insufficient
infrastructure.

I think, I cannot agree about pulses also.
The idea, I do not reject. But we do not have
the possibility at the moment because, you
know, we are short of pulses.
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The point was made that black-marketing
will occur and whether it will be only for the
rural areas or the urban areas and what
amount can be picked from the ration shops.
It is applicable to the whole of India, includ-
ing the urban area also. There are labourers
working in the rural areas. They will be
beneficiaries of the scheme.

About black-marketing, I think black-
marketing is not a problem; and wheat
marketing is the problem.

About how much will be given, it is open.
The quantum is not there, so far as the ration
card holders are concerned.

I thank again the hon. Members for their
comments.

INTRODUCTION OF MINISTER

THE VICE-CHAIRMAN (SHRIMATI
KANAK MUKHERIJEE): Leader of the
House will introduce the hon. Minister.

THE LEADER OF THE HOUSE (SHRI
VISHWANATH PRATAP SINGH): Madam,
I have the pleasure to introduce to you and,
through you, to the House Shri B. R. Bhagat,
Minister of External Affairs.

THE BONDED LABOUR SYSTEM
(ABOLITION) AMENDMENT BILL,
1984—(contd.)

THE VICE-CHAIRMAN (SHRIMATI
KANAK MUKHERJEE): Now we resume
our discussion on the Bonded Labour System
(Abolition) Amendment Bill. Shrimati
Usha Malhotra.

J SHRIMATI USHA MALHOTRA:
j Madam Vice-Chairman, first of all, I
would like to congratulate our hon.
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Finance Minister, Shri Vishwanath Pratap
Singhji for his statement on policy he has just
announced in favour of the weaker sections to
ameliorate their sufferings and also bringing
in this vital scheme that would improve the
lot of those working sections about which we
have been debating upon.

I would also like to refer to the Gov-
ernment's decision and the measures that he is
going to take through this statement of policy
which the Government has put forth. I am
very happy to read and also to knew that
special reference has been made to the nutri-
tion programme for young children, pregnant
women and nursing mothers. This was
actually called for. This is the last year of the
International Wo-men s Decade, and I am
very happy that the Government with Shri
Rajiv Gandhi, our dynamic Prime Minister
heading it, has brought in such a programme
towards the end of the Women's Decade.
Although we have a number of programmes
for their benefit, to emphasise it and to focus
the attention of the country at this time, I
think, is remarkable, and we congratulate him.
This would also take into its ambit various
States, backward areas, tribal areas and all that
we have been aiming at in this debate earlier.

I would only like to point out that the
distribution system which has been pointed
out by our Finance Minister reeds gearing up.
For such a heavy programme, I think, we
have to raise the infrastructure to a standard
where we are able to deliver the goods be-
cause we do not want all this to be enshrined
in the statute books or any statement or policy
statements but to be carried to the people at
large.

I would also like to refer to him that there
has to be a coordinated effort of different
Ministries, the respective Ministries which
are going to take it up, in fields like the
distribution which comes under the Food and
Supplies Ministry or other programmes
which
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are to be taken up through this statement.
Monitoring is as important as the
implementation. I would request the
Honourable Minister to kindly keep that at
the back of his mind.

Coming back to the debate, I said that the
Planning Commission had recommended a
detailed survey of the bonded labour by all
the State Governments so as to find out and
identify the bonded labour from different
categories like attached labour, contract
labour and the inter-State migrant labour
including both men and women. We have to
consider that there is no confusion in the
minds of the functionaries and as such we
have to clarify this. And this is precisely what
we are doing through this amendment which
has been brought forward to overcome certain
difficulties and confusion.

It is proposed to amend clause g of section 2
of the Bonded Labour System (Abolition) Act,
1976. Clarification was called for both
categories, i.e., inter-State migrant labour and
contract labourers who work like bonded
labourers will now be deemed to be working
under the bonded labour sys- , tern. This
amendment seeks to remove the lacuna. This Act
would be able to cover certain disabilities which
the Act suffers from at the moment. In dealing
with the bonded labour prob- , lem which in our
country is troubling many a mind—whether it is
the Opposition or the ruling party—their concern
has been equal. There is no, doubt about it. But
we must also give due credit to the leaders who
have spelt out certain programmes to ameliorate
their sufferings; and to focus the attention of the
entire machinery as to how to bring them out of
the clutches of those creditors who try to exploit
the situation. As they being the debtors i.e., the
bonded labour are exploited to a great extent.
This situation is quite deplorable. They live in
inhuman conditions. It is a miserable plight for
those who know what bondage has been.
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I would also like to, draw the attention of
this august House to the fact that our
Honourable Prime Minister has undertaken
tour of the backward areas. He has gone to the
remotest tribal areas to study for himself and to
get a first-hand knowledge of their problems in
those regions. I think this has brought home to
him so many facts which he has been able to
spell out in the policy which is being adopted
by the Government. I think we all should give
due credit to this aspect of the Government
which is trying to implement and bring about
dynamic changes in the interest of the weaker
sections. Well we have a record continuities in
India of the policies announced against the
record of discontinuity in the entire world.

I would also like to. draw the attention of our
Minister to the fact that it is women who suffer
badly under the bondage system. It has been
pointed out by my colleagues whether they take
up certain duties or they are forced into certain
sort of service it is deplorable. I would request
the Honourable Minister to. lay more emphasis
on the plight of women and to see that the States
are able to identify. release and to rehabilitate
women. At the same time, they should be able to
report back to the Centre of the progress they
have achieved. There has to be a monitoring cell
o,f what has to be achieved. Otherwise, whatever
we talk of it, it goes down in the pages of our
Statute Book. But I feel that implementation
through the States is very, very vital.

Now this clarification of the migrant and
the contract labourers who work like bonded
labourers will be deemed to be working under
the bonded labour system. This amendment
seeks to remove the lacuna. With this, I would
support this amendment emphatically and also
would like to congratulate the Government for
bringing in the extra teeth which this Act
needed for different definitions we already had
lor Bonded Labour, for Bonded Labour

1225 RS—1.0.

System but these definitions have proved to
be inadequate and hence this clarification
through an amendment was sought and I
support this emphatically. Thank you.

SHRI SUSHIL CHAND MOHUNTA
(Haryana): Madam Vice-Chairman,
throughout the last so many centuries, the
majority of the people of this country have
lived in appalling conditions; conditions
which are not comparable to most parts of the
world. People have lived and barley have the
resources to subsist. They have suffered in
health, they have starved, they do not have
roof over their heads with the result that these
people will power to fight against oppression
has been sufficiently curbed. They have not
been in a position to assert themselves in spite
of the fact that now it is more than 38 years
since we attained independence yet this idea
of freedom has not percolated to all the levels
of our society with the net result, people still
think that they are morally bound to subscribe
to the conditions under which they were
forced or lured into service. This is the
general impression. Generally, people living
in this country are honest, religious. They do
not want to cheat anybody and therefore they
think that even in the moments of their
weakness, when they were lured for signing
agreements for service, employed in service,
howsoever wrong those conditions may be.
howsoever illegal those conditions may be,
howsoever they may be, yet they feel that they
are obliged to abide by
them. This created a system of bonded labour.
Otherwise, according to the law, no person can
ever be bound to forcibly do or perform the
work of another person against his will. There if
no law which can do it. But he feels morally
bound to do it and this aspect of the matter has
to be attended to. There is no use having a sta- -
tute on the book which is not properly
implemented. Just to quote an instance, we have
had a Child Marriage Restraint Act in this
country tor so many years—more than half
a cen-
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tury aod in spite of that, we still find
children marriages being perfosmed.
Why? Because the idea that chuld
marriages ace wrong, they should be
stopped, this could not be percoluled to
all the levels and everybody thoughl
that mariying of the daughier at a
young age of 1§ years, 12 vears or 14
Yeu.s oge wis @ pious religious act and
they are morally houng to do it. This
ig how bvonded labour has come to stay
ar this country. No matier how many
definitions we may bave, the tenor of

the Acts coming into [orce, the Bills,

being brought, they won't serve the
purpase. You will be surprised, under
our nose near Faridabad, it is a part
o. Delhi now, it is in the Capital peri-
phery region, in places like Faridabad,
Eallabhzarh., Gurgaon, there are so
mary places which are hardly 30 to 40
kms. away from  Delhi within this
area, thare are people working under
apnalling conditions  on quarries as
coniract labour and we sithinge in
Dez:hi over here nave not been able o
hzlp  them, This is the positicn.
Therefore, T would suggest that thiz
o ifzelf i3 not suflicient.  You rnust
koo delacting agoncles, Firsi o =l
i* you really want {o render good 12
the people, vou must have emvloy-
ment agencies In seasitive arsas  For
instonee, we nave brick kilns, we bave
cuerrieg and we have agricolturel le-
bourr, There ave go many othar pinces
whste we have econt act Litour n
mally in vogue. Aml the labour are
lured into it beecsuse in weak momepts
they have 9 powoer of resistance or
they are given s'ight allurements, Pro-
bably in order to make themselves
subsdst or to provide a bare minimum
or hardly a bare minimum for their
children or their womenfolk, thev are
luved into signing contract agreements
and they feel that (hey =are bound
down to it. that they are stuck with it
and cannont leave if. Therefore, these
aress must be identified and after
identification of these areas, ‘regular
checks must be made regarding all
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teams, agencies which must implement
lhis measure because this is the great-
est crime on  earth—having borded
labour in a free independent coun-
iry, having people who still subseribe
to the idea thal becsuse they uave
signed @ perliculny agreemen!, ther
wrg hound down by it 1 oun under
stand one who signs probably ool a
justiciable sgreement, Ii can crevie a
firaneial liability for them, but coo-
falnly vannoi create a labilily for
them wherein they are mads to werk
forcibly. This must be made abso-
lutely clear. [ welcome this defliition.
It is in the right direction. but it is
not sufficienl. If you really want to
get rid of this malady and make every-
body Hold hig head high, you must try
to take {he help of social organisations
who have the necessary information.
The police in every police station must
te made responsible. Suppose in the
area of a particular police gtation.
there are two or three or four laces
or guarrie: where labour is made 12
work fareibly, egnd the police Lave
inlzen no action but other people havs
foi*ac it out. then the person in change
of thot police sta‘on must be booked.
You smust hava some such thing 8o
bordy » in this aiT=ir
meniment,
auld warmn

his b= not zoM-

the
distriet, tehsil or police stifian
mutle egually respousible i such
thing exisls anywhete and It comes to
vour knoewledze through amy sourc2
other than these people. Thank you.

SHRI DINKARRAQ GOVII-OR~O
PATIL (Maharashtra): HNiadam Vice-
Chairperson, I rise lo support the
Bonded Labour System (Abolition)
Amendment Rill, 1984, Belore starting
my speech, T must say on the floor of
the House that crores of poor people
from all cornmers of India have paid
their homage on the first “punya

‘smruti” day on the last day of last
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month and" today also they are celebrating the
birth anniversary of their beloved late leader,
Shrimati  Indira Gandhi, who took the
revolutionary step of bringing the Bonded
Labour System (Abolition) Act under the 20-
point programme  to make the poor down-
trodden people free from slavery.  But
here, Madam, I want to point out to the
hon. -Minister that vested interests  people
are  putting obstacles in the way of
implementation of this Act in affiance with the
Government machinery. Madam, the bonded
labour section is at the bottom of the society.
These poor people are illiterate, uneducated,
and steeped in poverty. They know nothing
but to tolerate the atrocities committed on
them and bear the injustice done to them by
big landlords and vested interests. They have
no shelter except the sky to cover and land
to sleep. They are a scattered and pitiable lot.
Anybody can come and use them as slaves.
The conditions of the bonded labour in  India
are  at their worst. These bonded labourers
eat food if their masters serve them; they wear
clothes if their masters please to give them
their-torn and discarded clothes. The woman
section of the bonded labour has no choice but
to-submit to the wishes of the landlords at the
cost of their self-respect and honour. The
woman cannot go and  make a complaint to
the police against the landlords who commit a
rape on her because there is no alternative to
that woman nut to succumb to the lust of her
master on whose mercy' she- gets food and
work. This is the fate of the bonded labour
in India.  Therefore, Government machinery
must be made very effective to prevent these
injustices against the bonded labour. I give
you the example of bonded, child labour, what
the tragedy is with such small, young boys,
how they are leading' their life in India.
According to a Woxld Bank report a third of
Asia's share of 40 million working children as

bonded labour out of a world total of 55

million belong to India. Smugglers kidnap
small, poor, children and cut
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their heads and export them to foreign
countries. Article 24 of the Constitution states
that no child below the age of 14 years shall
be employed to work as a bonded labour
either in a factory or in a mine or anywhere.
Besides this there are thirteen Central and.
State legislations for freeing the poor,
downtrodden people from slavery. But I find
the provisions of the various Acts are not
being implemented properly. Therefore, I
would request the honourable Minister to look
into, this serious problem personally.

With these words. Isupport this
Amendment Bill.

The Vice-Chairman [Dr. (Shrimati)
Sarojini Malrishi in the Chair

¥ oufgr § 9% @ o afbuw ww
qaf av &1 @gm WwRT E TR
o T S A v oEwEn T ET
o &G% & vroAmna e afel §
wff oo T @S WWe § 5 T8
o &w ¥ of iy § e s
i Fosmiw B o@w odi w
#g wm o wimm B W S
20 W7 ¥ TR T =W WU
iw-eﬁ%ﬁﬁmw_f?
HEHT lWﬁ"E._. Tl VY F
-_qgim??wmmtlafw
#E row et fm X T TS
v ofiisr =% aw & g &
quar § w1 fe wer won wiRg
§her 3 W4 TREY TRI
fad 23 wm fem wwmt @ OE
wwwy W wdr A & oW R
wE LW W wWmr o § R U
e ey way &0 @ o WERT
& amy @ W & ¥ v uwsl WY
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weer A7Z A AMa & Al g FE
¥ had T oAl A AT FEAEH F A
T ATa wagd A AT FE A
@FT FW A4 & | AZ W AW
qwd @ar v o ag vidEfa A
2o W o2 gg W1 RW I ERUE
WAy #. sA6 WrET ¥ Al AR
qra 7@l & ) A1 # OAE ARAdT

4

fe a7 wma

At T AT fe odt @ W F
HZT 5 FAE 50 AME AW HATL
7 7gt ov AiwET IW weRrar A
T FEr 4T fF 0w 9 IE AR
FYuT TET § W17 I A 0% T

SHRIMATI USHA MALHOTRA:
Madam, on a point of clarification.

S 3 AEqIRITION [EF

SHRIMATI USHA MALHOTRA: Ac-
tually, the number that was mentioned relates
to detection or identification 01 the bonded
labour. What I actually meant to say was that
only so many had been detected and far more
remained to be detected and to make this Aot
more effective this amend-

ment is being brought forward, to cover even
the Inter-State migrant workmen and the
contract labourers who do not fall- within the
ambit of the original Act. So, I said that there
would be many more and the number would
swell.

THE VICE-CHAIRMAN (DR.) SHRI-
MATI SAROJINI MAHISHI): I think this
much of clarification is enough.

)
1
4
3

™ WA ¥ gF wnm q@A 2,
TE AwEar 5 98 = 0% 7 g
g & a4z e E FE a3 f
g F owre gaay e s
¥ oOm ToEE §E, 8 feiee
FL0, T G WAH w4, 92 39
T2 W fie 2 F@taer gw o
T E, W AgAT AAgT §, Wir T
afefeafs aga =ma 2 35
# g WA & 7 R ogEr %
TF A ® A oawd @ oaE o2
FZ A1 AEE & Ay W3 F A
W 9T S F, ST 7 AT
FIE TAFTH AE 2| (RAw W q3)
FTh ASET & o ATETR mre o
FTOFTE SAT AE F

R L T

9 A NI F AT W g A
T oATHAT 2 7§ awmen 7 fv omw
q T TN T g,
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T A% 8 geaTer fgar smar 2o

FO0% 7 U8 o s (mAm w
wT) |

“pRI AKSHAY PANDA (Orissa): Madam
Vice-Chairman. I would first express my
thanks to you for giving me an opportunity to
speak on the subject, and I congratulate the
Gov-ernjment for bringing foxward this
amending Bill.

Madam, this country practically remained
for one thousand years as the bonded labour
of different rulers, foreign rulers. And now
our Opposition, friends are telling that we
have been independent for 38 years but
nothing has been done. I am very sorry. Many
things have been done.

[ 19 NOV. 1985 ]
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SHRI B. SATYANARAYAN'
REDDY: What 1 said was that still this

system exists.

SHRI AKSHAY PANDA: The system
exists and we are trying to abolish all these
systems and to bring a new norm of life,
new form of life to these poor people, those
who are down-trodden  notonly by this
Bill but since the days of Mahatma
Gandhi, Jawaharlar Nehru  and our
beloved Prime Minister Shrimati Indira
Gandhi, who. had brought the Bonded
Labour System (Abolition) Act, 1976. But
to our ill fate, due to false propaganda, the
Congress went out of power in 1977. From
1977 to 1980 the rulers of this country forget
everything, except one thing how they
will  accumulate their property, starting
from wheat to gold. The whole nation
knows this. Because of this again  in
1980 Madam Indira Gandhi came back to
power.  And today this Amendment is
necessary because though the Bonded
Labour System (Abolition) Act was provided
in 1976 and though the Government
specified who are the bonded labourers, still
we feel that the labour class is neglected, who
have migrated from different States for the
labour work. I personally come from Orissa,
from where lakhs of labourers are working
in Calcutta, in Punjab, in Har-yana and
Delhi, and there how they come, I know.
They come under the labour contractors, and
they are very poorly paid and  the
contractors and the middlemen take the
main share of the money which is being given
tothe poor  people. Madam, for this
cause only this amendment has come. The
expressions "contract labour" and "inter-State
migrant workman" have been defined in
clause (b) of subsection (1) of section 2
of the Contract Labour (Regulation and
Abolition) Act, 1970, and clause (e)
of sub-section (1)  of section 2 of the
Inter-State Migrant Workman (Regulation of
Employment and Conditions of  Service)
Act, 1979, respectively, {Time Bell rings)



299 The Bonded Labour System
(Abolition)

THE VICE-CHAIRMAN [DR.
(SHRIMATTI) SAROJINI ~ MAHISHI]:
You can conclude in two minutes.

SHRI AKSHAY PANDA: It is found that
though it hag been included, it ia not properly
interpreted, and lor this . reason, to give
protection to' this contract labour and inter-
State migrant workmen this amending Bill
lias

n brought. This Bill should be properly
implemented. And my request is that the hon.
Labour Minister should ensure that his
department is more vigilant. In each, district,
starting from the urban, areas to the village
areas, wherever these workers are working,
there should the properly vigilant Government
servants to see hoAv these. labour contractors
are dealing with the labourers and ether
the labo.urers -aw”-being paid properly or not.
I also share the v of the other, hon. Members
that the implementation is badly needed
and our Government should be vigilant
lit the proper implementation of this Act. With
these words, I heartily thank the hon. Minister
far bringing forward this Bill. I also thank you
for giving me this opportunity.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) SAROJINI. MAHISHI]: Mr.
Dhabe. 1 requestonly five minutes.

SHRI S. W. DHABE (Maharashtra): 1
welcome this measure brought for-word by
the hon. Minister extending the scope of the
Bonded Labour Act. The performance of the
Ministry in this matter has not been very
goo.d. The bonded labour system was
abolished by an Act. of 1976. The State
Governments are primarily responsible for the
enforcement of the Act. Now, this will put
additional responsibility on them.

The incidence of bonded labour has been
reported from 11 States, i.e.. Andhra Pradesh.
Bihar. Gujarat Karnataka Kerala, Madhya
Pradesh,

[ RATYA SABHA ]
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Maharashtra, -QOrissa, Rajasthan,
Tamil Nadu and Uttar Pradesh. Now
the rules state that there will be a
statutory vigilance commiliee. The
Supreme Court has also directed the
Governpment to see that tutory vigi-

nmitlees are appointed in

lance

every when we discussed the
matier t time, the performance of
the Ministry  wag very poor, T  would
like ) om {he Minisier whe-
ther vig 1ce commiiies ha ;
ppointed in. any of the 11

iich have been identified.

i the rehabilitation wa ricled
o only 1.31.407. That means that
ashout 42,060 wére not réhofllitated
n the year 108485 Wheot 1 i to
point out is that a lesser nember of
bonded labour has heen rehabiliiated
than what has been {reed., The tar-

sets are less. These targets have not
been fulfilled. In the yeer 1784-84,
out of 28,804, only 17,143 were reha-
bilitated.  Tn the wear 198485 alter

the direction of the Supreme Court in

the matter the revised 1 was
21,326 and against this 14,604
bonded labour were rehabilitated, I
will like to know the reasons, The

Ministyy's report gavs that the per-
formance is 48.6 per cent. Therafore,
like the Minimum Wages Act, this
should not be allowed to be merely
on paper. Madam_ the wages in the
ruler areas-were fixed in 1954, . Even
after thirly wears, they are not being
implemented in any part of the coun-
try fully. There -were two things
which were =aid by the Supreme
Courf. Firstly, the statutory vigilance
commiftees  <hould be constituted in
each district and secondly, the tar-
get as fixed by the Central Govern-
ment should be fulfilled. May T know
from the hon. Minister whether under
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the cenirally sponsored scheme the
Rs. 4,000 assistance per bonded lab-
ourer given to the BStates, the varl-
gus State Covernments- the eleven
States. which are given the fnanclal
asgistance  ‘have  fully  utilised. the
auimm:e _given  jor ;uhlhﬂlw
urposee ot whether the amounts
1' ve lapet. Thess linde are mebal
humanitarinng csuse nnd
roarer scations with whish
Liag and we must see lb 8
ol every Hle ol 13 le used by the
Stae Covenmenty tor the rehaoili-
tatlon nuzpores, bowould H&e to Enow
whettier thers i3 any proposal to ralse
Thle Imit. | walcome the Bill But It
1 ng uze hoylng o godd Bill 1t must
..Ln.n bz seen that fu, n implemented in
ey and cglzit Th thal coanection,
1 wenld Uke 19 know  whal  sleps
heve been faken for the rebshilitee
tion zrants being utillsed and plsd
havigg statutory vViglance cummiiteéey
in"qvery_diftrlg aof eleven States,

M S R € S
dar 1he
me BT e

SBHI DEBA PRASAD HAY (West
Bmgnn Madam hon. Chairperson, I
Tise to sapport the BIl ax introduced
by the hon. Labour Minister, The
Bonded Labour System  (Abolition)
Amendment Bill, 1884, which has been
tabled by the hom. Labour Minister
today is a welcome mersure,

Masgam, p!a;m: MP him o 1o
shout beecause T sm spesking.

'nm vxcw:-cnmnmw [DR.
(SHRIMATI) SAROJINI MAHISHI):
1 shall (o that. You plesse continue
your speech.

SHRI .DEBA PRASAD RAY:; With

the Introduction aof this-Bill .

THE VICE-CHAIRMAN [DR.
(SHRIMATI  [SAROJINT  MAHT
SHI1: No intertuptions plense. The

hon, Member {5 being d!sturhed-
Please conlinue,

'§ARI DEBA PRASAD RAY: Wiih
the introduction of this Bill » major
loophole which was persisting in the

[ 19NOV. 1985 ]
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original Bill has been rectified and I
would like lo refer fo the debate that
ook place in May, 1984 on the floor
u! the Lok Sabha when the then
Labour Minister, Mr. Veerendra
Patil, while replylng to the Calling
Aftention said that the inter-Stale
migeant could not be ‘faken care of -
teosuse that does not form a pert of
the Bl With the Introduction ¢f this
£l thls problem would he tackled
effeetivaly. [ hope. And, 1f we loo.

(e mugnilude of the problem, it s
toodzally dhe prodem of tho-¢ vhe
cre being trought from cne pluce (o
another pince apnd —re belog exploit-
wh Az we all kuow, ih my place in
EBengall a large number of people
aré- brought from Orissy to work for
wrban embsnEments by the conlmme-
tors aud sve lll-peld and they arc ot
even ullowed (o' go Besk whed they
dosire’ to do so If we lvok (o the
brick-klIn workers area in our State,

they * ave  the people who e belng
broeghi “fromw Bihar and they wro agt
even pald the mioimum wases wnd
they are opt allowad 1o o baek cither
to their respectlim  placeg 3¢ :n:-l.ng_
to thefr sweset “will.  In the wmope
quarries {n  morth India the oeople

are mostly  brougln  from one Siste
or another and they ure belng cxaloi-
ted ‘and it wag a perpetunl phencmenp
untit thiz Bill wag (ntrethuzed in the
House, With the inirodustion o ‘hi=
Bill, 1 hope fthese areas will be
properly tiken rcare of. The picture
that is being glves by the Govern-
ment in thls rogard is alse not dls-
couraging because so fur the Gavern-
ment has been able to identify sne
Jakh ninety thoussnd banded lwbour-
ers; out of which one lakh fortv-zix
thousand labourers have heen habi-
litated %o far and the totnl quamium
of money speat by the Central Cowv-
ernment in this regard comes 1o Rs
16.50 crores. So. thls performance

‘cannot be ealled n poor performance,

But what 1 would like to impress
upon the hon, Minister is the fact
that there hns to bLe vigilance on the
part of the Central Goavernment,
they have to see that the State Gov-
ernmenis are performing properly
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[Shri Deba Prasad Ray] since the responsibility
falls on the shoulders of the State Governments
well as the Central Government, least in the
matter of giving flnan-support to the bonded
labourers because they are supposed to get Rs.
4,000 per head out of which 50 per cent is spent
by the Central Government and 50 per cent
comes from State Government. I would like to
request the hpn. Minister to ieel concerned
about the new phenomena that had been
witnessed in the country in the recent days. In
U.P.,, as for example, while participating in a
debate on this issue in the Lok Sabha in May,
1984, the hon. Labour Minister said that in U.P.
27 vigilance committees have been formed. The
statement was made in May, 1984 but in
February, 1985 from Etwab district, from
Jaswan village, 180 persons were exploited by
the local people as bonded labourers and one of
them went to the Supreme Court and prayed for
protection and ultimately under the direction of
the Supreme Court they were being liberated.
So, although the declaration is being made by
the concerned State Governments that vigilance
committees are being formed, there is every
doubt for us to question the performance of the
vigSlance committees effectively. I do not know
what information the hon. Minister has from
Bihar, how many vigilance committees have
been formed there and what is the performance
of those committees in the . State oi Bihar. I
would like to tell you that although they are
being freed, they are being liberated today, their
rehabilitation is yet to be done properly. I would
like to cite one example of Rajasthan, where
500 families were liberated from the Haryana-
Delhi border who were engaged in stone
quarries as bonded labourers. They were taken
to Rajasthan and sheltered in relief camps in
Jamian village in the Barmer district. But after
starvation deaths started, people even expressed
their desire to go back to the areas where they
were engaged as
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bonded labourers. They spoke to the press
people that it is better to, live as bonded
labour than live in those relief camps where
food was a problem, medicine was a problem
and they also revealed that out of Rs. 4000,
they were riaid'to the tune of Rs. 880 only and
rest of the money had been spent on other
arrangements. So,', there is every reason for us
to feel concerned about the performance of the
State Governments. '7These two iss; the glaring
examples of non-performance o,f State
Governments in this regard.

I would also like to impress upoi the hon.
Minister to take care of another aspect. About
800 blocs had. been covered by the organisers
who had been appointed by the Labour
Ministry to work as organisers at a salary o,f
Rs. 250 and their job is to motivate the people
to fight against this social evil and their job
also is to liberate the bonded labourers. I want
to know from the hon. Minister as to what
monitoring system he has got to ensure that
these organisers function properly and they
discharge their responsibility according to the
expectations of the Ministry.

. I would also like to know as to what
happened to the recommendations made by
the Central Standing Committee o.f which he
was the Chairman v/hose recommendation
was made in the month of March, 1985 in th,
matter of enhancing financial support to the
victims and introduction of a time-bound
programme to eradicate this problem from
our society.

I would also like to impress upon the
whole House that this question should not be
dealt with in isolation because this is closely
linked with other aspects of the 20-point
programme. Although this point itself forms a
part of the 20-point Programme, being point
No. 6, that the beneficiaries are closely linked
with points No. 3, No. 4 and No. 9 of the 20-
point pro-
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gramme. I- would like to impress
upon the hon. Minister and, through you,
the Finance Minister also that if point No. 3,
that is, IRDP, is properly implemented and if
benefits are given and financial support is
given to poor people, they will not get
converted into bonded labourers; tomorrow if
the poor people are given land properly
and if they are rehabilitated according to
point No. 4 of the 20-point programme, if
land is properly distributed amongst them
they will never be forced to get into, the task
of bonded ..labourer.  If point No. 7 that is
development of Scheduled Castes and Sche-
duled Tribes is properly harnessed, if these
poor people are looked after
properly In the villages, this
exploration will automatically ce'ase
to exist. But  when the poor people in the
villages do not get the protection, or do not
get support from the IRDp, when the poor
people do not get proper land, or even after
they get the patta, but physical possession is
not given they fall prey to this social evil and
get into the bonded labour system. So, this
has to  be taken in totality. Appeals are
being made to the Government to  ensure
that these points of the 20-point programme
are properly Implemented to ensure that this
phenomenon is automatically  eradicated
from our social life.

I was listening to Mr. Suraj Prasad who was
making a speech on this subject, and while
making speech, he has suddenly discovered
that Congress is under the clutches of feu-dals.
This is what he suddenly discovered, because
till 1977 he was of the opinion that Congress
was a progressive party and he had no hesita-
tion to have alliance with us. I do not know
whether he i there or not but how overnight,
after he lost election, he discovered that
Congress was a feudal force, deserted us and
joined the C.P.I. (M) in West Bengal. Being a
partner of the Left Front Government in West
Bengal, I would like to ask Mr. Suraj Prasad a
simple ques-
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tion. Is it not a fact that all progressive
programmes which are being implemented by
the Left Front Government in the State of
West Bengal had all been enacted by the
Congress (I) Government when we were in
pov, before 1977"" Have they enacted a single
point.

SHRIMATI KANAK MUKHERIJEE.

What are the things?
SHRI DEBA PRASAD RAY: This will
require another discussion. I will talk  to uou

afterwards.  All the  progressive measures
like rights to sharecroppers, land distribution,
minimum wages etc. were enacted by the Con-
gress (I) Government and I am happy, they
are trying to implement these measures.
(Interruptions) ~ What T am trying  to
impress upon the House is this. I do not
hesitate to take the name of Swami
Agnivesh who has been the crusader to
fight against this social evil. =~ While ad-
dressing a  press conference, he said
categorically that all the political parties
and trade unions have turned out to be
irresponsible as far as this problem is
concerned.  Therefore, it is not a question of
Suraj Prasad or Deba Prasad Ray. It is not a
question of  Nirmal Chatterjee  or
Vasudeva Panicker. It is a question
concerning the whole country. We should
all fight against this social evil. This is a
national problem and it is the responsibility of
all political parties to ensure that this
problem, and social evil, is eradicated from
the society. I would, therefore, suggest
that we should have a broader outlook. Let
us try to work together to ensure that people are
not exploited in the name of labourers.  Our
poor people are protected properly. Whether
they are under the rule of Left Front in West
Bengal or they are under the rule of Congress
(D in U.P., they have to be treated on the basis
of equality and justice. Thank you.
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ag ST # @A £ A% F gl Adt
T AT F ) AgEyT, dvEE amg
7w 3 gaw 3/ W U s
] O¥ G ZWTE) AW W @
foezy 1 W T % faq afm
T FEE WiET ) 9 W feaE o
Wl wEWw AEl g1 gN A

THEN FT gawe A gfEw W 7
fre 41, 973 qrcy FaT W TWET
¥ ar v g7 & woms awqd s
g1 7@l wwen afz fadr o 3m A
T AT HAT TqT ST A @l
WE | FTE FEGAT WOT TN T G
g wFar fag W weEr gefa w9
&I AMFZ § &5 4 OF, UI5 TH T
AFEaT 4 4. AT | BIE AT HAH
qwr 9E0 FA A1 AFAT g gAY
fRIFAEIE § WA T W F A
VAT FT AT TH9 &1 HATE, THA
feraq =gt =z w0 % =g s
ATET F1 FF ww A1 3z e o=@
2 3% Gaw wieE AL ¢, @@ w
g e @z wm w1 fiAE 9
wr fgeer 2 5w A0 wm  fgeew
F WH FI4 I F@ETIEAT 7 |
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| A% F weara (A T whe
TEAT T OE WIT WA A ATE A
0 fa@ gy =@ foesw 1 ZEm §
T @ #1 =381 37 7%
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SHRI S. W. DHABE: Madam, I hnve got a
point of order. How can the Minister for
Parliamentary m Affairs. wear a badge in the
House? That is prohibited for all Members.
He can
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not be allo.vved because he is the Mi-ter for
Parliamentary Affairs.

gyawran (o (sfmd) wdfe
afgelt 72z @ 4967 FAET AT AT
sofeqe gt @4 1 w9 o frez &
arfaa

SHRI GHULAM RASOOL MATTO
(Jammu and  Kashmir): Madam, Irise to
support this Bill.  This is a laudable Bill. I
have seen the working of this bonded labour in
Jammu and Kashmir State in the Salal project
and other projects. There is a migrant labour
from Orissa and other places that comes to that
place. They are really bonded. I have only
one or two suggestions to make to the hon.
Minister. In one of these bonded labour
camps, | myself, saw that money had been
advanced under which they had been made
contract labour. -They were not in the real
sense of the woxd bonded labour; they were
contract labour; but they were worse than the
bonded labour. 1 have myself seen that.
One labourer told me that at the end of the
month, even the rations that he gets from the
contractor are through the agent o,f the
contractor himself.  He told me that he was
getting rice at Rs. 4 per kg., whereas the ....
market rate was only Rs. 2.70 or 2.80 per kg.
But the contractor would compel him that he
must take the rations from his ration shop.
What is really needed is some sort of monitor-
ing agency. Of course the Labour Department
is under the State Government, but you-
should issue guidelines at to how these bonded
labourers' condition can be ameliorated.
If they are bonded, they have got to be freed.
Even in the case of contract labourers, who
are worse than the bonded labourers,
they should issue guidelines that they should
not be coerced, they should not be asked to
take the rations from their own ra-
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tion shops. This thing is very important and
this must be taken into consideration. And
guidelines must be issued to all the State
Governments that they should treat the
labourers, even the contract labourers also, in
the way the other labourers are treated.

These are my suggestions and I would
request the hon. Minister to kindly implement
them.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) SAROJINI MAHISHI]: Mr.
Vasudeva Panicker. *

SHRI K. VASUDEVA PANICKER
(Orissa): Thank.you, "Madam.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) SAROJINI MAHISHI]: 1
would request the hon. Member to-take only
Ave minutes.

SHRI K. VASUDEVA PANICKER: I will
confine myself to Ave minutes. I am very
happy that this particular Bill has come on this
particular solemn day which is the birth-day of
the great leader, Smt. Indira Gandhi, who was
one of the tallest international leaders of the
20th Century. She ewas totally anxious about
elimination of the system of bonded labour
from the surface of India.

i.. li you think that bonded labour is small

institution which can be eradi- < cated from.'-the
face of the earth of India by redeeming a few
thousands of people from the bondage of the
system of bonded labour, in that case, you are
totally showing lack of interest towards the
bonded labour. Bonded labour is an institution
which is a by-product of a major institution, the
major institution being the institution which is
called the feudal sy«-tem. If you want to redeem
the labour and bring an end to the bonded labour
system in this country, then, the main thing
should be not only to eradicate the system of
bonded labour, to redeem the people under the
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bondage but to try to cut the roots o,f the
feudal system that is prevailing still at the end
of the 20th century from India. Otherwise,
you are not going to put an end, effective end
to the system that is known as the bonded
labour.

The feudal system is an institution, is a
socio-economic institution which has breeded
all the evils which are prevailing today in
India. The feudal system is a system of land-
ownership. It is a socio-economic system, a
system which is based on the possession and
ownership of land. Almost 80 per cent of the
total arable land in the country is in the hands
of a few people in this country. Again, out of
that, mare than half of the total arable land is
still in the hands of 20 per cent of the people
of the country. It means that a very small
number, a meagre number of people of India
are controlling the ownership -as well as the
possession of land in India. And it is these
people who are actually controlling, managing
and manipulating the system of bonded labour
today. If you can finish, if you can bring an
end to the system, what is known as the feudal
system. i'J you can finish off that system, you
are going to finish off the bonded labour
system also. Today the system is bad. It is a
totalitarian ~ system  wkich is  against
democracy. It is a system which is against the
well-being of the people, the totality of the
people of India. So. the first thing is that we
have to fight against the socio-economic evil
which is known as the institution of feudal
system.

Today, the landlord is the man, landlord is
the entity of the institution in India, which is
deciding the fate of the majority of the people
of this country. If a few number of people who
are landlords or kulaks,. who are termed so. are
permitted to continue to decide the fate of the
people of this country, then, the majority of the
people will be remaining in absolute and total
and permanent des-
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titution and permanent bondage created by
the feudal system. So, we have to fight
against that.

In this connection, our great leader, the
late Prime Minister, Smt. Indira Gandhi,
with a vision, brought out the great Magna
Carta for the poor people. That is known
as the 20-Point Programme which is being
implemented by the present Government. In
that Magna Carta, in that 20-Point
Programme, there are two or three
important aspects.  One aspect is the' point
which is related to the land le gislation, and
the second point is re lated to the eradication
of the bondec Itbour system in the country.

Out of the 20-Point Programme- the most
revolutionary aspect of the points which are
connected with the common people of this
country, is the point which is related to the
land legislation. If the Government of India as
well as the State Governments and all the
social institutions and the political
organisations in the country are trying
unitedly to implement it by building up the
popular will of the people of this country,
then, we can take away all the lands which are
vested in the hands of the very few people
whose number you can count on your own
fingers. So, out of the 20-Point Programme,
Smt. Indira Gandhi said that the land
legislation in every State has to be ruthlessly
implemented. The State Government has
build up governmental institutions; and it
should also build up social and political
institutions to give boost to the voice of the
public at large to raise their voice against the
feudal system. They are the worst sufferers
under the feudal system. These institutions
will cut at the roots of feudal system and
redeem the land from the clutches of the rich
people in this country. So. Indira Gandhi has
visualised the 20-Point Programme for the
purpose of destroying the social and
economic evils. As long as feudal system
continues in this country this bonded
labour system
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will also continue. To eliminate the bonded
labour system, the 20-Point programme has to
be implemented with the maximum force at
your command which had been enunciated by
the great leader Shrimati Indira Gandhi. If you
are not going to implement the 20-Podnt
programme especially the point relating to the
land legislation which seeks to take over the
land from the rich people and redistribute it in
small portions to the poor people, they will
remain under the bonded labour system. So,
my submission before this House' is that this
House must take into account the imperative
need to implement the 20-Point programme
enunciated by our great leader of India,
Shrimati Indira Gandhi who was totally
concerned for the emancipation and
redemption of the poor people from destitution
and abject poverty of this country. Thank you.
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THE VICE-CHAIRMAN [DR.
(SHRIMATI) SAROJINI MAHISHI]: There
is an amendment moved by Shri Jagdambi
Prasad Yadav for reference of the Bill to the
Joint Committee. Would you like to withdraw
it, Mr. Yadav.

THE VICE.CHAIRMAN [DR.
(SHRIMATI). SAROJINI MAHISHI]: Has
he the leave of the House to withdraw his
amendment? The amendment is withdrawn
with the consent of the House.

Now, I put the motion to vote.

The question is:

"That the Bill to amend the Bonded
Labour System (Abolition) Act, 1976, be
taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) SAROJINI MAHISHI]: We
shall now take up clause-by-clause
consideration of the Bill.

Clause 2 was added to the Bill

THE VICE.CHAIRMAN [DR.
(SHRIMATT) SAROJINI MAHISHI]: Clause
1. There is one amendment by the Minister.

Clause 1—Short title
SHRI T. ANJATAH; I beg to move:

"That at page 1, line 4, for the figure
'1984' the figure '1985' be substituted."

The question was put and the motion was
adopted.

Clause 1, as amended, was added to the Bill.

THE VICE-CHAIRMAN TDR.
(SHRIMATI) SAROJINI MAHISHI]: Now,
the Enacting Formula. There is one
amendment by the Minister.

Enacting Formula
SHRI T. ANJAIAH: I beg to move:
"That at page 1, line 1 for the word

'"Thirty-fifth', the word 'Thirty-sixth' be
substituted."

The question was put and the motion was
adopted.



333 Statements by
SP.M.

Enacting Formula; as amended, was added
to the Bill

The Title was added to the Bill.

SHRI T. ANJAIAH: Madam, 1 beg
to move:

"That the Bill, as amended, be
passed.”

The question was put and the motion was
adapted.

THE EMPLOYMENT OF CHILDREN
(AMENDMENT) BILL, 1985

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T.
ANJAIAH): Madam, I beg to move:

"That the Bill further to amend the
Employment of Children. Act, 1938, as
passed by the Lok Sabha, be taken into
consideration."

Madam, the Employment of Children Act,
1938, prohibits children from being engaged
in certain specified occupations considered
hazardous. However, it has been observed
that in case where prosecutions have been
launched and convictions obtained, the
punishment has been usually very light.

We have, therefore, considered it
necessary to amend section 4 of the
Employment of Children Act to enhance the
penalty.

The existing penalty provides simple
imprisonment up to one month or fine
which may extend up to five hundred
rupees or both.

This is proposed to be enhanced for the
first offence to simple imprisonment which
shall not be less than three months and may
extend up to
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one year or with fine which shall not oe less
than five hundred rupees but may extend to
two thousand rupees or with both.

A minimum penalty has been provided so
that inordinately light sentences are not given.
The imprisonment for second and subsequent
offences shall be for a term not less than six
months and may extend to two years. The
Court can, however, for special and adequate
reasons, to be recorded in writing impose a
sentence of less than six months. We believe
that this will go a long way in discouraging
employers from violating the provisions of
the Act.

1 would request that the BUI, as passed by
the Lok Sabha, be taken up for consideration
and passed.

The question was proposed.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) SAROJINI MAHISHI]: We
shall continue the discussion tomorrow.

STATEMENT BY MINISTER

Re. issue of Railway passes to freedom-
fighters

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI P.
A. SANGMA): Madam Vice-Chairman, It
may be recalled that the late Prime Minister
Smt. Indira Gandhi, had stated in the Lok
Sabha that the freedom-fighters could have
one railway pass in their life time, so that they
could see various places in India. The matter
had been under consideration. The scheme for
the grant of free railway passes to the freedom
fighters has now been finalised.

Under the scheme First Class Com-
plimentary Cheque Passes will be issued to
the freedom-fighters who are drawing pension
from the Central Revenues under the
Swatantrata ~ Sai-nik  Samman  Pension
Scheme. It will



